FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF BHOOMIKA MEDIA INITIATIVE
PRIVATE LIMITED

U RELEVANT PARTICULARS 7 77 /7 ~

[y

Name of corboréte debtor

Bhoomika Media Initiative Private Limited

Date of incorporation of corporate
debtor

01.05.2012

Authority under which corporate
debtor is incorporated / registered

Registrar of Companies, Jaipur

Corporate Identity No. / Limited
Liability Identification No. of
corporate debtor

U22130RJ2012PTCO038755

Address of the registered office and
principal office (if any) of
corporate debtor

13, Motilal Atal Road, Chokdi Haweli, Behind
Ganpati Plaza, M I Road, Jaipur, Rajasthan,
India, 302001

Insolvency commencement date in
respect of corporate debtor

28.05.2025 (order obtained on NCLT website on

29.05.2025)

Estimated date of closure of
insolvency resolution process

24.11.2025 (180" day from the insolvency
commencement date i.e. 28.05.2025)

Name and registration number of
the insolvency professional acting
as interim resolution professional

Apamna Bhardwaj
IBBI/IPA-001/IP-P-02311/2021-2022/13568
AFA Valid upto-30.06.2026

Address and e-mail of the interim
resolution professional, as
registered with the Board

19, Milap Nagar, Tonk Road, Jaipur 302018
Ca.aparnabhardwajl@gmail.com

10.

Address and e-mail to be used for
correspondence with the interim
resolution professional

803-804, V-Jai City Point, Ahinsa Circle, C-
Scheme, Jaipur 302001
cirp.bmipl@gmail.com

11.

Last date for submission of claims

11.06.2025 (14" day from the Insolvency
commencement date)

12.

Classes of creditors, if any, under

clause (b) of sub-section (6A) of |.

section 21, ascertained by the
interim resolution professional

Not Applicable

13.

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a
class (Three names for each class)

Not Applicable

14,

(a) Relevant Forms and

(b) Details  of  authorized
representatives
are available at:

(a) https:/ibbi.gov.in/en/home/downloads
(b) 803-804, V-Jai City Point, Ahinsa Circle,
C-Scheme, Jaipur 302001

Notice is hereby given that the National Company Law Tribunal, Division Bench, Jaipur-I
has ordered the commencement of a corporate insolvency resolution process of the
Bhoomika Media Initiative Private Limited on 28.05.2025




/

The creditors of Bhoomika Media Initiative Private Limited, are hereby called upon to

submit their claims with proof on or before 11.06.2025 to the interim resolution professional
at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

\PARNA BHARDWAJ 7

O\VENCY PROFESS\ONAL

A f 13568
. . . R oy AR
Date: 30.05.2025 Interim Resolution Professional for Bhoomika Media Initiative Pvt. Ltd.
Place: Jaipur Reg. No. IBBI/IPA-001/T1P-P-02311/2021-2022/ 13568
Authorization of Assignment (AFA)- AA1/13568/02/300626/108158
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Branch Ofie: th Floor, Anand Bhawan , Plot No. 307, Sansar Chandra Road, Chowkri aveli, Jaipu - Ra. - 302001 / MODERN THREADS (I NDI A) LIMITED
+/ YES BANK Reaistered Offic: Ves Bank House. Of Western Evoress Hichwiav. Santacruz ast Mumbai - 00055 = = : \ =i I, No. 14931527H Rank HAV Sandeep| [I, RENU SHARMA, Spouse of No-
egistered Otiice: 1es 3" 0use, UTT Western EXress fignway, oan ”uz ast, Mumoai Reg. Office : Modern Woollens, Pragati Path, Bhilwara-311001 (Raj.), India Kumar Residence at Vill- Mohammad| [14931338Y, Rank- Hav, Name- Neeraj
Sale Notice For Sale Of Inmovable Properties Phone : 91-1482-241801, CIN: L17115RJ1980PLC002075 pur Mardan, Teh.-Muzaffarnagar, Distt.-| |Kumar, resident of Vill- Rehan, PO- Peeri
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of E-mail : cs@modernwoollens.com, Website : www.modernwoollens.com Muzaﬁarnagar (Uttar Pradesh)- 2513011 Teh.- Kotranka, Dist.- Rajouri (J&K)-
Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002. Notice is hereby given to the public Extract of Audited Standalone Financial Results of the Company for ’ ’ ’
in general and in particular to the Borrower (s)/ Co-Borrower (s)/ Guarantor (s) and Mortgagor (s) that the below described immovable property the Quart d Y ded 31st M h, 2025 . have Changed my Son Name from 185132, want to change my name from
mortgagedicharged to the Secured Creditor, the Physical possession of which has been taken by the Authorised Officer of Yes Bank Ltd. i.e. e Quarter and Year ende st March, (Rs. in Lakhs) SAKSHAM KUMAR to SHAKSHAM| |RENU SHARMA to RENU BALA in my
Secured Creditor, will be sold on “As is where is”, “As is what is” and “Whatever there is” on 10-Jul-2025 for recovery of below mentioned dues Particulars Quarter Ended Year Ended . " . .
subject to further interest and charges at contracted rate, due to the Secured Creditor from below mentioned Borrower / Co-Borrower / Guarantor 31.03.2025 |31.12.2024 | 31.03.2024 | 31.03.2025 | 31.03.2024 KUMAR. As per Aadhar card. Vide husband's Army Service Record. Vide
[ Mortgagor. (A'u 3 _ " . — AffidavitNo. BZ 117992 Dated 29-05-25. | | AffidavitBZ117991 dated 29.05.2025.
S Names of the Borrowers / Outstanding Dues Reserve Price - dited) {(Unaudited) | (Audited) | (Audited) | (Audited). |
N" Co-Borrowers / Guarantors to be recovered Description of Property & EMD Revenue form Operations 674145 | 723264 | 7457.35 | 26004.48 | 30049.04
0. | Mortgagors (Secured Debt) (inRs.) Other Income 403.85 | 207.41 150.34 985.01 358.59 ] BHALA FINANCE PRIVATE LIMITED
1. | Loan Account No. AFH004100505058) Rs. 18,87,174.16)- | Al that piece and parcel of Plot No. 54| Rs. 20,11,000/- Total Income 714530 | 7440.05 | 7607.69 | 26989.49 | 30407.63 _ Registered Office: 6th Floor OK Plus Tower, Near Kalyan Jewellers,
(1) Mr. Punam Chandra (Borrower & Mortgagor) | (Rupees Eighteen Lakh Khasra No. 3513, Aditya Dwarka DhesH o, ya0q Tyenty Total Expenses 6792.39 | 7423.00 7081.57 | 26514.09 | 27814.26 r Ajmer Road, Jaipur-302006
: ‘ i Sevan Th Utsav Scheme, Gram Basni, Benda) ' Profit/(Loss) before exceptional items and Tax | 352.91 17.05 526.12 475.40 2593.37 CIN: U65992RJ2015PTC046989 | Contact: 0141-2371137
(2) Mrs. Rama Devi, (Co-Borrower & Mortgagor]  |Eighty Seven T Jodhpur, A ingg1.29 LakNCieven - E-mail:info@bhalafinance.com| Website: www.bhalafinance.com
One Hundred Seventy | Sq. Yd. Thousand Only) Excepfona liems o0 o0 o0 o o DEMAND NOTICE UNDER SECTION 13(2) OF THE SECURITISATION ACT, 2002
Four and Paisa Sixteen] Bounded By- North Plt No. 5, South{—— Profit/ (Loss) before Tax 352.91 17.05 526.12 475.40 2593.37 [ICE .( ) ,
Only) as on 16-Jan. | Other Land, East: Plot No. 87, West . 401,100~ Tax Expense 51.33 31.98 50.05 138.47 50.05 As per the authorization of the company's officer, the borrower's account has been declared
¥ Road 30°Ft. (Rupees Two Lakh Non-Performing Asset (NPA). According to the table below, a 60-day notice under Section
2023 O Thousand Net Profit/ (Loss) after Tax 301.58 (14.93) 476.07 336.93 2543.32 set (NPA). 1 below,
One e Oy Other Comprehensive Income for the period (5.68) 8.90 23.16 21.00 35.57 13(2) _of the Securitization anq Recgnstructlol: of Elnar_lfchall ﬁssets ar;d Enforcerr}eplt of
Date and time of e-auction: 10-Jul-2025, 11 am to 2 pm with extension of 5 minutes each. id- i i ) ' o oy
issi id: 08-Jul- p Paid-up Equity Share Capital 3477.52 | 3477.52 | 3477.52 | 347752 | 3477.52 outthrough the auction of the mortgaged property. Thus, you are hereby notified that within
Last date for submission of bid: 08-Jul-2025 (Face Value of the Share Rs. 10/-) . S ;
Date of Inspection of Property: 24-Jun-2025 : 60 days from the date of notice publication, the borrower should deposit the loan amount
- Other Equity excluding revaluation reserve - - - 9794.55 9436.62 along with accrued interest and recovery expenses, failing which the authorized officer will
2. |(Loan A t No. AFH064100948238) All that piece and parcel of residential| Rs. 16.36,000/- g ry exp ! g
- |\Loan Account No. i Rs. 8,72,218.771- oroperty situated st Plot No. 73, Chak| (oo o Earnings Per Share (Basic/Diluted) in Rs. be free to take physical possession of the equitable mortgage property under Section 13(4)
Mr. Hanuman Lal Prajapat (Borrower & (Rupees Nine Lakh U™ m=0 ™ ceon, Jagdamba (Rupegs Sixteen (a) Basic 0.87 (0.04) 137 0.97 7.31 and 14 of the Act and auction it to recover the outstanding loan amount.
Mortgagor) Tshe"e"tVdT_}"’“ Nagar, Pali, Rajasthan Admeasuring h?khTh'%sl'X (b) Diluted 0.87 (0.04) 1.37 0.97 7.31 Borrower/Co-Borrower Date and Amount of | Detail of the Mortgage
; ousand Two | 906.25Sq.Ft. ousand Onl i
2) Mirs. Swarupi (Co-Borrower & Mortgagor) Hundred Eight d Bounde: By- North: Road, South: Plot U Notes: 1. The above Audited Standalone Financial Results have been reviewed and recommended by the Audit Committee and Property Demand Notice
undred tighteen an No. 70. East: Plot No. 74, West: Plot No.| 1S 163,600/ thereafter approved by the Board of Directors at its meeting held on 30th May, 2025. 2. The above results is an extract of the detailed Sanyogeeta Yadav(Borrower), 19May 2025 F-103,Third Floor T-3,Manglam
Paisa Seventy Seven 7 s * e . . (Rupees One Lakh format of Audited Standalone Financial Results for the Quarter and Year ended 31st March, 2025, filed with the Stock Exchanges Ratiram Yadav (Co-Borrower), Rs.20,04,278/- City, Hatoj, Kalwar Road,
Only) as on 11-Oct- . under Regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the quarter and " " . .
niy) Slmlhree Thousand year ended Financial Results are available on Stock Exchanges website at www. india.com, www. india.com and on the Vijendra Singh (guarantor) Jaipur(Rajasthan)
2023 Six Hundred Only). Company's website at www.modernwoollens.com. Account Number- BFPL00309 Property Area -833.35 Sq. Ft.
Date and time of e-auction: 10-Jul-2025, 11 am to 2 pm with extension of 5 minutes each. Blait FOR Modern Threads (India) "imistzﬂ Place: Jaipur Authorized Officer
Last date for submission of hid: 08-Jul-2025 -»."“9 Ay i‘ (Ram Awatar Kabra) Date 31.05.2025 Bhala Finance Private Limited
Date of Inspection of Property: 25-Jun-2025 Place : Bhilwara 1._;[-' 41 Scan QR Code to read Executive Director
For detailed terms and conditions of the sale, please refer to the link provided in https://www.yesbank.in/about-us/medi ion-property Date: 30th May, 2025 |§_|I-._-."'!7~.' Detailed Financial Results DIN:00945603
Secured Creditor's website i.e. www.yesbank.in. E RAJASTHAN RAJYA VIDYUT PRASARAN NIGAM LIMITED
In case of any difficulty in obtaining Tender D bidding or Inspection of the I ble Properties/s d Assets and for - — 'd
Queries, Please Contact Concerned Officials of YES BANK LTD., Mr. Nitesh Khandelwal/Mr. Manish Kumar on 9782207855/9250003060 or Email : Notice Inviting Bi
nitesh.khandelwal@yesbank.in / manish.kumar51yesbank.in and Officials of M/s. e-Procurement Technologies Limited (Auction Tiger) AAVAS FI NANCI ERS LI M ITED ‘A AG"QS g
Ahmedabad, Bidder Support Numbers : 9265562821, 079-61200594/598/568/587/538. Email: Gujarat@auctiontiger.net and (CIN:L65922RJ2011PLCO34297) Regd. & Corp. Office: 201-202, 2nd Floor, N M 4 (A) BID FOR ESTABLISHING OF CONSTRUCTION OF 2X500 MVA, 400/220 KV SUB-
Chintan.bhatt@auctiontiger.net South End Square, Mansarovar Industrial Area, Jaipur. 302020 SAPNE AAPKE SAATH HAMAARA STATION AT AMBER (JAIPUR-NORTH) (DISTT. JAIPUR) INCLUDING SUPPLY OF ALL
SALE NOTICE TO BORROWER/GAURANTORS/MORTGAGOR POSSESSION NOTICE EQUIPMENTS/MATERIALS, ERECTION (INCLUDING CIVIL WORKS), TESTING AND
Date: 22-May-2025 The above Sha'l bf':mg;el.d “‘Ntﬁ“ U’t';;gm 'ead.':‘:.‘hg‘()er's?“"a"'";e:eStf(E":l’.m;"e"‘) Rules, 2002, For Authorized Offcer, Whereas, The undersigned being the Authorised Officer of AAVAS FINANCIERS LIMITED under the Securitisation and COMMISSIONING (ON TURNKEY BASIS) AGAINST SPECIFICATION No.
. H 0 the igants to pa\ e same within ays from the date or publication P ’
Place: Jodhpur, Pali 9 i Y P YES BANK Limited Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred upon me RVPN/EHV/BN-9018002510(UBN: VPN2526WLOB0629) ARE INVITED FROM
under section 13(12) read with Rule 9 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the INTERESTED BIDDERS UP TO 04:00 PM ON 14.07.2025
borrowers mentioned herein below to repay the amount mentioned in the respective notice within 60 days from the date of receipt of the said X o L .
notice. The borrowers having failed to repay the amount, undersigned has taken possession of the properties described herein below in (B) BID FOR Construction of various transmission ELEMENTS (02 NO. 400 KV & 02 NO.
exercise of powers conferred on me under Section 13(4) of the said Act read with Rule 9 of the said rules on the dates mentioned as below. 220 KV TRANSMISSION LINES) FOR PROPOSED 400 KV GSS AMBER (JAIPUR
The borrower andGuarantor in particular and the public in general is hereby cautioned not to deal with the properties and any NORTH) (Distt. Jai ith installati £ OPGW Network isting line includi
smu dealings with the property will be subject to the charge of the AAVAS FINANCIERS LIMITED for an amount mentioned as ) (Distt. Jaipur) with installation o etwork on existing finé including
s M I I s u z u I I M I I E ISU=2U below and further interest thereon. survey, supply of all Equipments/Materials, Erection (including civil works), Testing

and Commissioning (On Turnkey basis) against Specification No. RVPN/EHV/BN-
9018002511(UBN:VPN2526WLOB00630) ARE INVITED FROM INTERESTED

Date & Type
of Possession

Date & Amount
of Demand Notice

Description of Property

Name of the Borrower

Regd. Office : Village Asron, Distt. Shahid Bhagat Singh Nagar (Nawanshahr) - 144 533, Punjab. CIN : L50101PB1983PLC005516,
Website: www.smlisuzu.com, Email id : investors@smlisuzu.com, T : 91 1881 270155, F: 91 1881 270223

KESHARI DEVI MAHARANIA, 9 MAY 24 A RESIDENTIAL PROPERTY PATTA NO 56, PHYSICAL BIDDERS UP TO 04:00 PM ON 14.07.2025, namely for :
VINOD KUMAR VERMA, Rs. 437146/- BOOK NO.01, MISSAL NO. 79, SITUATED AT | POSSESSION 1. Construction of LILO of CKT-1 of 400 KV D/C Sikar (PG)-Bassi (PG) line at proposed
=1 EXTRACT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND PREMCHAND MAHARANIYA 6 MAY 24 GRAM PANCHAYAT CHALA, PANCHAYAT TAKEN ON 400KV GSS Amber (Twin Moose) (1.5 Kms) prop
YEAR ENDED 31 MARCH 2025 (A/C NO.) LNNKA03522-230244315 SAMITI NEEM KA THANA DIST. 28 MAY 25 - -

NEEMKATHANA (RAJ) ADMEASURING 94.34
SQ YARD

2. Construction of LILO of CKT-Il of 400 KV D/C Sikar (PG)-Bassi (PG) line at

Rs. Crores, except per equity share data proposed 400 kV GSS Amber (Twin Moose) (2 Kms.)

Place : Jaipur Date: 31-05-2025 Authorised Officer Aavas Financiers Limited i X i
Quarter ended Year ended infgztr;csirr;(;f LILO of 220 KV S/C Manoharpur-VKIA line at proposed 400 kV GSS
. r(l.
Particulars 31.03.2025( 31.12.2024 31.03.2024] 31.03.2025 31032024 | [ AAVAS FINANCIERS LIMITED YN | | onstrcton of Lo of 20 kv 51c Manobrpur-kukus e at proposea 400 v
Audited Unaudited Audited Audited (CIN:L65922RJ2011PLCO34297) Regd. & Corp. Office: 201-202, 2nd Floor, \0} Vvois GSS Amber (1.5Km).
(refer note 2) (refer note 2) South End Square, Mansarovar Industrlal Area, leur. 302020 e SAPNE AAPKE SAATH HAMAARA 5. Installation of OPGW network on existing 220 kV Manoharpur-VKIA line (55 Kms.).
Total income 773.10 333.43 681.62 | 2,405.05 | 2,201.34 Demand Notice Under Section 13(2) of Securitisation Act of 2002 Other particulars of the bid may be visited on the procurement portal
Net profit / (loss) for the period As the Loan Account Became NPA therefore The Authorised Officer (AO) Under section 13 (2) Of Securitisation And Reconstruction of (http://eproc.rajasthan.gov.in, http://sppp.raj.nic.in) of the state; and
N N Financial Assets And Enforcement of Security Interest Act 2002 had issued 60 day demand notice to the borrower as given in the table. . . . .
(before tax and exceptional |tems) 7.4 0.75 5040 162.38 106.45 According to the Notice if the Borrower does not deposit the Amount within 60 days, the amount will be recovered from Auction of the http://energy.rajasthan.gov.in/rvpnl departmental website. . . .
- - security as given below. As the demand Notice send to the borrower/guarantor has not been served, copy of demand notice has also Superintending Engineer
Net proflt/ (|OSS) for the perlod before tax been affixed on the secured assets as given below. Therefore you the borrower is informed to deposit the loan amount along with Raj.Samwad/C/25/3348 RRVPN/TR-6875/2025 (Contracts-I1), Jaipur
(after exceptional items) 71.14 0.75 50.40 162.38 106.45 future interest and recovery expenses within 60 days, otherwise under the provisions of section 13 (4) and 14 of the said Act, the AO is
free to take possession of the Security as given below.
Net profit / (loss) for the period after tax Demand Notice Description of
(after exceptional items) 52.95 053 52.32 12167 | 107.88 Name of the Borrower Date and Amount Mortgaged property FORM A
Total comprehensive income MR. SUKHVEER SINGH, MRS. PARAM JEET 20 MAY 25 PROPERTY SITUATED AT PATTA NO. 136, 6 V, DHANOOR, PUBLIC ANNOUNCEMENT .
for the period [comprising Profit / (loss 51.71 0.46 52 12023 | 107.64 KAUR Rs. 610759/~ | TEH. SRI KARANPUR & DIST SRI GANGANAGAR, [Under Regulation 6 of the Insolvency and Bankruptcy Board of India
for the Eeriod Eafterptax) gnd (oss) %33 a%m”ﬂ%’;g’;{"&-g‘i’;ﬁég&gg;j'NGH 20MAY 25 | RAJASTHAN 335023 ADMEASURING 2700 5Q. FT. (Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
Other Comprehensive Income (after tax)] PREMKUMAR, BAL RAM, RAJKUMAR, 20 MAY 25 | PROPERTY (1) SITUATED AT PATTA NO. 28, BOOK NO-12 FOR THE ATTENTION OF THE CREDITORS OF
Equity Share Capital 14.48 14.48 1448 1448 | 14.48 SANTOSH DEVI Rs. 2110623/- & | SITUATED WARD NO. 8 CHACK- 3 STR, GRAM BHOOMIKA MEDIA INITIATIVE PRIVATE LIMITED
ot - - - - - - GUARANTOR : SURAT SINGH Rs.126277/- | PANCHYAT-24A.5.C, TEH. GHARSANA DISTT. SRI SRI RELEVANT PARTICULARS
v ovalsin ) oo | 2o || [SnSSO R e | M oOAAGER WSS OPERICAIOAED | Nameof CoprssDoblor__ Bhoomika M il Pt L
- CHACK- 3 ST.R, GRAM PANCHYAT-24A.S.C, TEH. 2. |Date of incorporation of Corporate Debtor {01.05.2012
Earnings Per Share (of Rs.10/- each) (for GHARSANA DISTT. SRI SRI GANGANAGER , RAJASTHAN 3. |Authority under which Corporate Debtor is |Registrar of Companies - Jaipur
continuing and discontinued operations) - ADMEASURING (PROPERTY NO. 1) - 258 SQ. GAJ. & incorporated / registered
1. Basic (Rs.): 36.60 0.36 36.14 8408 | 7454 : (PROPERTY NO. 2) - 258 SQ. GAJ. 4.| Corporate Idenity No. / Limited Liabilty | U22130RJ2012PTC038755
2 Diluted (Rs.) : | ) 14 4 7454 Place : Jaipur Date : 31.05.2025 Authorised Officer Aavas Financiers Limited Identification No. of Corporate Debtor
( ) 36.60 036 36 84.08 5 5. |Address of the registered office and 13, Motilal Atal Road, Chokdi Haweli, Behind Ganpati

principal office (if any) of Corporate Debtor
Insolvency commencement date in
respect of Corporate Debtor

Estimated date of closure of insolvency
resolution process

Name and Registration number of the
insolvency professional acting as Interim
Resolution Professional

Plaza, M | Road, Jaipur, Rajasthan-302001
28.05.2025 (order obtained on NCLT website on
29.05.2025)

24.11.2025 (180th day from the insolvency
commencement date i.e. 28.05.2025)
Aparna Bhardwaj

Regn. No.:IBBI/IPA-001/IP-P-02311/2021-2022/13568
AFA Valid Upto : 30.06.2026

Notes:

1. The above is an extract of the detailed format of Annual/Quarterly Financial Results filed with the Stock Exchanges
under Regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full format of
the Annual/Quarterly Financial Results are available on the websites of Stock Exchange(s) (www.bseindia.com,
www.nseindia.com) and on Company's website (www.smlisuzu.com).The same can be accessed by scanning the
QR Code provided below.

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate office: Chola Crest, Super B, C54 & C55, 4, Thiru Vi Ka Industrial Estate,
Guindy, Chennai-600 032

Possession Notice [(Appendix IV) Under Rule 8 (1)]

WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance Company Limited, under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers

=

& Chola

Enter a better life

~

o

2. The figures for the quarter ended 31 March 2025 and the corresponding quarter ended in the previous year, as conferred under Section 13(12) read with Rules 3 of the Security Interest [Enforcement] Rules, 2002 issued Demand Notices dated mentioned o Address & email of fhe inier fon | Add. 19 Miap Nagar. Tank Road. Jaiour 302018
reported in these financial results, are the balancing figures between audited figures in respect of the full financial below under Section 13(2) of the said Act calling upon you being the borrowers (names and addressses mentioned below) to repay the amount " rofessional a5 rggi;e'rgmh'?hsg board | Email: éa_g’arig;ghg': dw‘;{(‘;ép#‘ra".com
year and the published year to date figures upto the end of third quarter of the relevant financial year. Also, the mentioned in the said notice and interest thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below 10| Address and e-mail © be used for Add.: 803-804, V-dai City Point, Ahinsa Circle
figures upto the end of the third quarter had only been reviewed and not subjected to audit. having failed to repay the amount, nofice is hereby given to the borrowers mentioned herein below and the public in general that the undersigned ' correspondence with the Interim C-Scheme, Jaipur 302001 ’

' ) . ) . . has taken possession of the.property described herein below in exercise of powers conferred onme under _sub-se@mn (4) Section 1 3_of the Act Resolution Professional Email : cirp.bmipl@gmail.com

3. The Board of Directors at their meeting held on 30 May 2025, has considered and recommended a final dividend of read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the public in general : Clrp-HmIpied -

.|Last date for submission of claims 11.06.2025 (14th day from the Insolvency

commencement date)
Not Applicable

are hereby cautioned not to deal with said property and dealings with the property will be subject to the charge of M/s. Cholamandalam
Investment And Finance Company Limited for an amount as mentioned herein under and interest thereon. The borrower's attention is invited to 1
provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.

180% (Rs. 18 per equity share of Rs. 10 each fully paid up) amounting to Rs. 26.05 crores for the year ended
31 March 2025, subject to approval by the shareholders at the ensuing Annual General Meeting.

~

| Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained

For and onfbghalf of NAME AND ADDRESS OF w 2wl s DESCRIPTION OF DATE OF by the Interim Resolution Professional
the Board of Directors BORROWER/S & LOAN/AC No. SEE THE IMMOVABLE possession] |13 Names of insolvency professionals identiied| Not Applicable
BE S PROPERTY to actas authorised representative of creditors
a inaclass (three names for each class)
(Yasushi Nishikawa) Loan Alc Nos. HL09UAI000014090 0 Rs.2034191/- | Patta no. 8857 & 8856, Arajii no. - = 14(a) Relevant forms and (a) Web Link: https://ibbi.gov.in/en/home/downloads
Place: New Delhi Managing Director & CEO 1. Mr/Mrs. ISHVAR LAL TELI S (Rupees | 3585/1208, total area of 3264 Sq.| 15O (b) Details of authorized representatives | (b) 803-804, V-Jai City Point, Ahinsa Circle,
Date : 30 May 2025 DIN: 11027072 2. Mr/Mrs. JAGDISH CHANDRA TELI 3 Twepty Lakhs | Ft., Situated at gram Panchayat - & a are available at: C-Scheme, Jaipur 302001
: 3. Mr/Mrs. LAXMI PARMAR 3 Thirty Four | Palana Khurd, Panchayat samiti- | & & Notice is hereby given that the National Company Law Tribunal, Division Bench, Jaipur-1 has ordered the
At : Palana khurd,Palana Khurd Udaipur,Shiv mandir, Thousand | Mavli, Dist.~ Udaipur, Rajasthan - %8 commencement of a corporate insolvency resolution process of the Bhoomika Media Initiative Private
Udaipur, RAJASTHAN - 313204 One Hundred | 313204. And Bounded On: - « East: [ Limited on 28.05.2025
Also At : Patta No. 8857 and 8856 Araji No. 3585 /1208 Ninety One |- Aam Rasta, ‘West: - Bada of Arjun The creditors of Bhoomika Media Initiative Private Limited, are hereby called upon to submit their
Vill Banda Ki Mangri Rev. Village and Gram Panchayat Only) as on | soni, * North: - House of Kalu tel, * claims with proof on or before 11.06.2025 to the interim resolution professional at the address mentioned
PROCLAMATION REQUIRING THE Palana Khurd Tehsil Mavli Dist Udaipur 313204 Shiv 14:03-2025 | South: - House of Hariram teli againstentry No. 10.
mandir Mavli 313204 The financial creditors shall submit their claims with proof by electronic means only. All other creditors may

submitthe claims with proofin person, by post or by electronic means.
Suk of false or proofs of claim shall attract penalties.

APPEARANCE OF ACCUSED PERSON

Place : Udaipur
Date : 28-05-2025

SD/- AUTHORISED OFFICER,
CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

s

Sd/-
Aparna Bhardwaj
Interim Resolution Professional for Bhoomika Media Initiative Pvt. Ltd.
Regn. No.: IBBI/IPA-001/IP-P-02311/2021-2022/13568
Authorization of Assignment (AFA): AA1/13568/02/300626/108158

See Section 82 Cr.P.C.

Whereas complaint has been made before me that accused
Liyakat, S/o Fajaru, R/o Village Bhori, Tehsil Pahari, Distt
Bharatpur (Rajasthan) has committed (or is suspected to have
committed) the offence in case FIR No. 026119/22, dated
11.09.2022, U/s 379/411 IPC, P.S. Kalindi Kunj, New Delhi
and it has been returned to a warrant of arrest thereupon issued
that the said Liyakat cannot be found and whereas it has been

Date : 30.05.2025
Place: Jaipur

Bandhan Regional Office: Netaji Marg, Nr. Mithakhali Six Roads,

Ba n k Ellisbridge, Ahmedabad-6. Phone: +91-79-26421671-75

Demand Notice to Borrowers

The under mentioned account turned into N.P.A and demand notice is issued by Bandhan Bank Ltd. to the following borrower(s), under sec.13(2) of the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act (The Act), 2002 which was returned unserved. Hence, this notice is
issued to you all and public at large through publication.

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

Take notice that in case of default the application will be heard and determined in your
absence.

Given under my hand and the seal of the Tribunal on this 17" day of May 2025.

DEFENDANT:

Mr. Dileep Seervi, S/o. Ganesh Seervi, aged Major
Residing at Kadmawala Bera, Jodhpur, Rajasthan-342602
Aadhar No.496771366235

Place : Jaipur Date :31-05-2025

Earnest Money Deposit (EMD) in favour of AAVAS FINANCIERS LIMITED payable at Jaipur on/before time of auction during office hours at the above mentioned offices. The sealed
envelopes will be opened in the presence of the available interested parties at above mentioned office of AAVAS FINANCIERS LIMITED The Inter-se bidding, if necessary will also take place
among the available bidders. The EMD is refundable if the bid is not successful. 2). The successful bidder will deposit 25% of the bidding amount adjusting the EMD amount as initial deposit
immediately or within 24hrs after the fall of the hammer towards the purchase of the asset. The successful bidder failing to deposit the said 25% towards initial payment, the entire EMD

who want to know about the procedure of tender may contact AAVAS FINANCIERS LIMITED 201,202, Iind Floor, South End Square, Mansarovar Industrial Area, jaipur-302020 or
Pushpendra Meena - 9875896876 or respective branch during office hours. Note: This is also a 15/30 days notice under Rule 9(1)/8(6) to the Borrowers/Guarantors/Mortgagor of the above
said loan accounts about tender inter se bidding sale on the above mentioned date. The property will be sold, if their out standing duesare not repaid in full.

Authorised Officer Aavas

shown to my satisfaction that the said L'Yakat has absconded Name of borrower(s), Guarantor| Description of mortgaged property (Secured Asset) Date of Demand 0/S Amount as on Date Date of Pasting RAMAPATI INFRA PRIVATE LIMITED
(or is concealing himself to avoid the service of the said and Loan Account No. Notice/Date of NPA | of Demand Notico of Notice RELEVANT PARTICULARS
warrant). i i i m G: v;?. gir\?i 'gl:rlrinar Qiluglztj 2? ieloinl\?opasmzl g ! &?2%‘2“5 I1espr\7v§gyNo 31 03.09.2024/ Rs.6,59,667.40 26.05.2025 1. |Name of corporate debtor Ramapati Infra Private Limited
Proclamation is hereby made that the said Liyakat accused of - Py : : 00 ;o> | 05.05.2024 (As on 29.08.2024) 2. | Date of incorporation of corporate | 07.12.2016
Mr. Madha Ram Near Raghavdas Ashram, Balotra, Dist. Barmer, Rajasthan
FIR.NO_- 026.1191221 dat.e_d 11-0_9-2022s U/s 379/411 |PC, P.S. Mr. Madan Lal Admeasuring 277.77 Sq.yd and same bounded as under: debtor
Kalindi Kunj, New Delhi is required to appear before this Court Mr. Jagdish Lal North: Rasta Gali 20ft., East: Plot No.4, West: Rasta Gali 3. [Authority under which corporate Registrar of Companies, Jaipur
to answer the said complaint on or before 07.07.2025. 20007080000549 16 ft., South: Rasta Aam 20 Ft. debor is incorporated / registered
By Order Demand made against you through this notice to repay to the Bank dues mentioned against your name with interest, costs and charges within 60 days from the date 4. Corppratg dentity No./Limited Liability| U45309RJ2016PTC056487
Yy - X N s ' L L Identification No. of corporate debtor
hereof, failing which the Bank will further proceed to take steps u/s.13(4) of the SARFAESI Act. The borrowers'/mortgagors' attention is invited to the provisions of - - - - -
L. i Sh. Az_ad Sehrawat sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. 5. Aqdrgss of ?he rleglstered office and 218'.219’ Opposite Rajasthan Patrika,
Judicial Magistrate First Class-10 Place: Barmer Authorised Officer srlg;:lpal office (if any) of corporate galnjltﬁa Hagti,zgggta, Jodhpur,
South-East District, Room No. 307 Date: 31/05/2025 Bandhan Bank Limited 5 Ie lor O, 2?3: 2225-(0 o cbiamed onTh
) . | Insolvency commencement date in .05. rder obtained on the
DP/6640/SE/2025 Saket Courts, New Delhi AAVAS FINANCIERS LIMITED respect of corporate debtor website of NCLT on 29.05.2025)
"\ 7. | Estimated date of closure of insolvency |24.11.2025 (180th day from the
AV} N : .
: egd. & Corp. Office: -202, 2nd Floor, South En uare, . 8.
CIN:L65922RJ2011PLCO34297) Regd. & Corp. Office: 201-202, 2nd Fl South End Sq AG !M@m§ resolution process |2nsolve2nc2y commencement date i.e
Mansarovar Industrial Area, Jaipur. 302020 SAPNY AAPKE SAATH HAMAARA < S— — K8'|°5' °K5)
BEFORE THE DEBT RECOVERY TRIBUNAL-I AT BENGALURU AUCTION NOTICE & inig\?e?g L?%'fitéiffnl?;?.nf{;’st ° |;B?/?gf\ 001/1P gugztgm/zom 2022/
4" Floor, Telephone House Buildin: S . . 3 hh )
Raia Bhavan Rogd BENGALURU-SGO%M Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with interim resolution professional 13943
l 4 proviso to Rule 8(6) of the Security Interest (Enforcement) rules, 2002 9. | Address and e-mail of the interim 189, Subhash Colony, Shastri Nagar,
IN THE MATTER OF Notice is hereby given to the publicin general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to resolution professional, as registered | Jaipur, Rajasthan - 302016
0.A.No.389/2024 the Secured Creditor, the physical possession of which has been taken by the Authorised Officer of AAVAS FINANCIERS LIMITED Secured Creditor, will be sold on "As is with the Board kkgupta209@gmail.com
Botween : whereis"," Asiswhatis", and 'Whatever there is" basis. The details of the cases are as under. 10/ Address and e-mail to be used for 209, Jaipur Tower, Opposite Al India
. e . Date & Date L Reserve | Earnest Place of Tender correspondence with the interim Radio, M | Road, Jaipur - 302001
Federal Bank Limited .... Applicant Na?oe gf)gg;;g‘g?rs/ Dues A Amountof | ¢ Description of PriceFor | Money 1I2ate &% Submission, Tender resolution professional cirp.ramapatiinfra@gmail.com
Versus Guarantors/Mortagor ues As on 13(2)Demand | Poss- Property For Ime oF { “gpen & Auction at 11.[Last date for submission of claims 11.06.2025 (14th day from the Insolvency
Mr. Deelip Seervi Defendant uarantors/Viortagors Notice ession Property | Property| Auction |Aavas Financiers Ltd. commencement date)
) 12| Classes of creditors, if any, under Not Applicable
MANJU KANWAR, MR. Rs. 27 NOV 21 |30 SEP |FLAT NO:-4, 1ST FLOOR, VAKRANGI Rs. Rs. 11.00 [201-202,2ND y
SUMMONS ISSUED TO DEFENDANT UNDER RULE 23 (Vill) OF THE DEBTS 4 1 A ’ | b) of sub-section (6A) of
RECOVERY TRIBUNAL (PROCEDURE) RULES OF 1903 BY PAPER PUBLICATION | | PAM SINGH NARUKA | 3688819007 * s 22 |APARTMENT-2, PLOTNOED, SCHEME | 1052640/- | 105264/- | AM TO.FLOOR, S et by e mterim
GUARANTOR : MR. DUES AS ON | 1902685.41/- , , 01.00 |SOUTHEND resolution professional
WHEREAS the Applicant has instituted an application under section 19 of Recovery of PAWAN KUMAR SHARMA | 30 MAY 2025 | DUES AS ON gé):ngAF!rPUR, RAJASTHAN ADMEASURING PM 30 |SQUARE,MANSAR [ [ Iisolvency Srofessionals TNot Appiicabio
Debts due to banks and financial institution Act, 1993 against you for recovery of a sum of (AC NO.) LNMJP01415- 25N0OV 21 T JUNE [OVER INDUSTRIAL identified to act as Authorised
Rs.63,60,221/- (Rupees Sixty Three Lakhs Sixty Thousand Two Hundred Twenty 160020061 2025  AREA,JAIPUR- Representative of creditors in a class
One only) with current and future interest, cost and other reliefs. ilolz'\?é?ARAJASTHA (Three names for each class)
~ You are hereby required to show cause within 30 days from the date of publication of 3 14 (a) Relevant Forms and (a) https:/ibbi.gov.in/en/home/downloads
mlssmsjggén::tsowhoqh%}%gééoﬁg a;J%&%&mﬂg ggrs%gtgrd by pleader/Advocate duly Terms & Conditions: 1). The person, taking part in the tender, will have to deposit his offer in the tender form provided by the AFL which is to be collected from the above branch offices (b) DEtﬂ.HS of authorized representatives | (b) 209« Jaipur TOWGF, Opposite All India
¥ pray g ) during working hours of any working day, super scribing “Tender Offer for name of the property “on the sealed envelope along with the Cheque/DD/pay order of 10% of the Reserve Price as are available at: Radio, M | Road, Jaipur - 302001

By Ord;; oi;::]:r.r"bunal deposited will be forfeited & balance amount of the sale price will have to be deposited within 15 days after the confirmation of the sale by the secured creditor; otherwise his initial payment the address mentioned against entry No. 10.
Debts Rectg)ve Tribunal - deposited amount will be forfeited. 3). The Authorised officer has absolute right to accept or reject any bid or adjourn/postpone the sale process without assigning any reason therefore. If The financial creditors shall submit their claims with proof by electronic means only.
Bengal:lyru the date of tender depositing or the date of tender opening is declared as holiday by Government, then the auction will be held on next working day. 4). Forinspection and Interested parties fnd!egtnhser creditors may submit the claims with proof in person, by post or by electronic

Financiers Limited

Notice is hereby given that the National Company Law Tribunal, Division Bench, Jaipur
has ordered the commencement of a corporate insolvency resolution process of the
Ramapati Infra Private Limited on 28.05.2025.
The creditors of Ramapati Infra Private Limited, are hereby called upon to submit
their claims with proof on or before 11.06.2025 to the interim resolution professional at

Submission of false or misleading proofs of claim shall attract penalties.
Kuldeep Kumar Gupta

Interim Resolution Professional for Ramapati Infra Pvt. Ltd.
Reg. No. IBBI/IPA-001/IP-P-02570/2021-2022/13943

having AFA: AA1/13943/02/311225/107933 valid upto 31-Dec-25

Date: 30.05.2025
Place: Jaipur

Jaipur
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